
 Press note 

Food Safety and Standards (Import) First Amendment Regulations, 2018 

 

 FSSAI has notified regulations on Food Safety and Standards (Import) First 

Amendment Regulations, 2018. 

2. This notification amends the requirement relating to shelf life of imported product at 

the time of port clearance. As per this notification, Custom Authorities shall not clear any 

article of food unless it has a valid shelf life of not less than sixty per cent, or three months 

before expiry, whichever is less, at the time of import” 

3. Further, one more provision stating “the importer shall submit certificate of sanitary 

export from authorized agencies in exporting countries for the categories of food as may be 

specified by the Food Authority from time to time” has also been inserted. This will help in 

the risk prioritization and in effectively dealing with high  risk products intended for 

import. 

 The said regulation will come into force on the date of their finalization.  
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 याण मं�ालय ण मं�ालय ण मं�ालय ण मं�ालय     (भारतीय खा� सुर�ा एवं मानक �ािधकरण)(भारतीय खा� सुर�ा एवं मानक �ािधकरण)(भारतीय खा� सुर�ा एवं मानक �ािधकरण)(भारतीय खा� सुर�ा एवं मानक �ािधकरण)    अिधसूचना अिधसूचना अिधसूचना अिधसूचना     नई �द� ली, 7 फरवरी, 2018 फा.फा.फा.फा.    सं.सं.सं.सं.    रेग.रेग.रेग.रेग./11/25//11/25//11/25//11/25/आयात संशोधनआयात संशोधनआयात संशोधनआयात संशोधन////एफ़एसएसएआईएफ़एसएसएआईएफ़एसएसएआईएफ़एसएसएआई----2017.2017.2017.2017.—खा� सुर�ा और मानक अिधिनयम, 2006 (2006 का सं�यांक 34) क� धारा 92 क� उपधारा (1) क� अपे�ा के अनुसार, खा� सुर�ा और मानक (आयात) &थम संशोधन िविनयम, 2017 का &ा,प, भारतीय खा� सुर�ा और मानक &ािधकरण क� अिधसूचना सं॰ फा.सं. रेग./11/25/आयात संशोधन/एफ़एसएसएआई-2017, �दनांक 30 नवंबर, 2017 4ारा, भारत के राजप6, असाधारण, भाग III खंड 4 म8 उस ितिथ से, िजस ितिथ को उस अिधसूचना को &कािशत करने वाले राजप6 क� &ितयाँ जनता को उपल:ध कराई गई थ<, तीस �दन= क� अविध के अंदर उससे &भािवत हो सकने वाल ेलोग= से आपि?याँ और सुझाव= को आमंि6त करते Aये &कािशत �कया गया था;   और उB राजप6 क� &ितयाँ 6 �दसंबर, 2017 को जनता को उपल:ध करा दी गई थी।   और उB &ा,प िविनयम के संबंध म8 &ाE आ�ेप= और सुझाव= पर भारतीय खा� सुर�ा और मानक &ािधकरण 4ारा िवचार कर िलया गया ह;ै  अत:एव उB अिधिनयम �क धारा 92 के उपधारा के खंड (ड़) 4ारा &द? शिBय= का &योग करते Aये, भारतीय खा� सुर�ा और मानक &ािधकरण खा� सुर�ा और मानक (आयात) िविनयम, 2017 म8 और संशोधन करने के िलए िनJिलिखत िविनयम बनाता ह,ै अथाKत:— िविनयमिविनयमिविनयमिविनयम 1. संि�E नाम और &ारंभ.- (1) इन िविनयम= का संि�E नाम खा� सुर�ा और मानक (आयात) &थम संशोधन िविनयम, 2018 ह।ै (2) ये राजप6 म8 उनके &काशन क� तारीख को &वृ? ह=ग े।  2. खा� सुर�ा और मानक (आयात) िविनयम, 2017, म8,- 
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 क. िविनयम 3 म8,-  (i). “उप-िविनयम (2),का लोप �कया जाएगा।”  (ii). उप-िविनयम (3) के Nथान पर, िनO निलिखत रखा जाएगा, अथाKत:-  “(2) उप-िविनयम (1) के &योजन के िलए, खा� आयातक N वंय को िवदेश P यापार महािनदेशालय म8 रिजNQीकरण करवाएगा तथा उसके पास िविधमाRय आयात-िनयाKत कोड होना चािहए।”  ख. िविनयम 5 के, उप-िविनयम (5) के पS चात, िनO निलिख त उप-िविनयम= को शािमल �कया जाएगा, अथाKत:-   “(6) सीमाशु�क 4ारा कोई भी खा� वN तु को तब तक मंजूरी &दान नह< क� जाएगी जब तक �क उसम8 आयात के समय िविधमाRय शै� फ लाईफ क� मा6ा 60 &ितशत से कम नह< हो या अवसान क� तारीख से तीन महीने पहल ेदोन= म8 से कोई भी, कम हो।” ग. िविनयम 7 के, उप-िविनयम (3) के, NपUीकरण 1 के Nथान पर, िनJिलिखत रखा जाएगा, अथाKत:-    “NपUीकरण -1: उपिविनयम 3 के खंड (ख) के उVेSय हतुे, आयातक कNटम िवभाग को &ा,प -8 म8 आयितत उYपाद के खपत उपयोग अथवा अंितम उपयोग के संबंध म8 &िविU िबल भरते समय जानकारी &Nतुत करेगा, यह घोषणा करते Aये �क आयितत खा� पदाथK को सौ &ितशत िनयाKत के िलए या दोबारा से िनयाKत के िलए &योग �कया गया ह ैऔर इसके �कसी भी भाग �क आपू]त घरेल ूखपत के िलए नह< क� जाएगी ।”   घ. िविनयम 11 के, उप-िविनयम (2) के Nथान पर, िनO निलिख त रखा जाएगा, अथाKत:-    “(2) उप-िविनयम (1) के &योजन के िलए,- (क) भारतीय खा� सुर�ा और मानक &ािधकरण आयातक, कNटम हाउस एज8ट=, आयाितत उYपाद के िविनमाKता, आयाितत उYपाद, मूल देश, परेषण के ^ोत देश, &वेश के प?न, अनुपालन इितहास और अRय &ाचल जो �क वNतु के साथ सहब_ जोिखम िनधाKरण के िलए उपयुB समझे जाए, क� &ोफाइल करेगा;    (ख) आयातक खा� `ेिणय= के िलए िनयाKतक देश= म8 &ािधकृत अिधकरण= से Nवaछता िनयाKत का &माण प6 &Nतुत करेगा, जैसा �क समय-समय पर खा� &ािधकरण 4ारा िनcदU �कया जाएगा ह।ै” ड़. &ा,प – 9 म8, श:द=, अंक= एवं कोeक= “[िविनयम 7(4) को देख8]”,  के Nथान पर, िनJिलिखत को अंत: Nथािपत �कया जाएगा, अथाKत:-    “[िविनयम 7(5) को देख8]” पवन अhवाल, मु� य कायKकरी अिधकारी [िवiापन-III/4/असाधा./423/17] 
ट! प
ट! प
ट! प
ट! पण ण ण ण ::::  मूल िविनयम भारत के राजप6, असाधारण, भाग-III, खj ड 4 म8 अिधसूचना सं� या फा. सं. 01/2008/आयात संर�ा/एफ़एसएसएआई, तारीख 9 माचK, 2017 4ारा &कािशत �कए गए थे।  
 

 
MINISTRY OF HEALTH AND FAMILY WELFARE 

(FOOD SAFETY AND STANDARDS AUTHORITY OF INDIA) 

NOTIFICATION 

New Delhi, the 7
th

 February, 2018. 

F. No. REG/11/25/Import amendment/FSSAI-2017.- Whereas the draft of the Food Safety and Standards 

(Import) First Amendment Regulations, 2017 were published as required by section 92 of the Food Safety and Standards 

Act, 2006 (34 of 2006), vide notification of the Food Safety and Standards Authority of India number F. No. 

REG/11/25/Import amendment/FSSAI-2017, dated the 30
th

 November, 2017, in the Gazette of India, Extraordinary, Part 

III, Section 4, inviting objections and suggestions from the persons likely to be affected thereby, before the expiry of the 

period of thirty days from the date on which the copies of the Official Gazette containing the said notification were made 

available to the public; 
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And whereas, the copies of the said Gazette were made available to the public on the 6

th
 December, 2017; 

And whereas the objections and suggestions received from the public in respect of the said draft regulations 

have been considered by the Food Safety and Standards Authority of India; 

Now, therefore, in exercise of the powers conferred by clause (e) of sub- section (2) of section 92 of the said 

Act, the Food Safety and Standards Authority of India hereby makes the following regulations , namely:- 

Regulations 

 

1.  Short title and commencement.- (1)These regulations may be called the Food Safety and Standards (Import) First 

Amendment Regulations, 2018. 

(2) They shall come into force on the date of their publication in the Official Gazette  

2.  In the Food Safety and Standards (Import) Regulations, 2017,- 

 (a)   in regulation 3,- 

  (i) sub-regulation (2) shall be omitted. 

  (ii) for sub-regulation (3), the following shall be substituted, namely:- 

 “(2) For the purposes of sub-regulation (1), the Food Importer shall register himself with the Directorate 

General of Foreign Trade and possess valid Import-Export Code.”  

 (b) in regulation 5, after sub-regulation (5), the following sub-regulation shall be inserted, namely:-  

 “(6) The custom shall not clear any article of food unless it has a valid shelf life of not less than sixty per 

cent. or three months before expiry  whichever is less at the time of import.” 

  (c) In regulation 7, in sub-regulation (3), for explanation 1, the following shall be substituted namely:- 

 “Explanation 1.- For the purposes of clause (b) of sub – regulation 3, the importer shall declare in FORM - 8 

regarding the captive or end use of the imported product to the Customs Department at the time of filing the 

bill of entry, declaring that the imported articles of food is meant to be used by the importer for hundred per 

cent export or re-import of articles of food for export again as the case may be, and that no part thereof shall 

be supplied for domestic consumption.” 

   (d) in regulation 11, for sub-regulation (2), the following shall be substituted, namely:- 

  “(2) for the purposes of sub-regulation (1),- 

 (a) the Food Safety and Standards Authority of India shall profile the Importer, custom house agent,  

manufacturer of the imported product, imported product, country of origin, source country of the 

consignment, port of entry, history of compliance and any other parameters as it deems fit for assessing  the 

risk associated with the commodity; 

 (b)  the importer shall submit certificate of sanitary export from authorised agencies in exporting countries 

for the categories of food as may be specified by the Food Authority from time to time.” 

 (e) in FORM- 9, for the words, figures and parenthesis “[See regulation 7 (4)]”, the following shall be        

substituted, namely:- 

“[See regulation 7 (5)]” 

PAWAN AGARWAL, Chief Executive Officer 

[ADVT.-III/4/Exty./423/17] 

Note : The principal regulation were published in the Gazette of India, Extraordinary Part III, Section 4, vide notification 

number F. No. 1/2008/Import safety/FSSAI, dated 9
th

 March, 2017. 
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